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ORDER 

PER SUCHITRA KAMBLE, JM 

 

These two appeals are filed by the Revenue against the orders dated 

31/01/2018 passed by the CIT(A)-44, New Delhi for Assessment Year 2012-13 

& 2013-14 respectively.  

Appellant by     Sh. Surender Pal, CIT, DR 

Respondent by Sh. Dinesh Dhand, AR  

Date of Hearing 25.02.2021 

Date of Pronouncement   25.02.2021 
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2.  Before us, the Ld. DR submitted that the Revenue through ITO-(Hqrs.-

02), Delhi has moved an application dated 11/18.08.2020 for withdrawal of the 

two appeals thereby stating that the assessee filed application under VSVS, 

2020 scheme and the same is approved by the Pr. CIT-2, New Delhi and Form 

5 was also issued in the relevant assessment years. The Ld. AR stated that 

these are appeals filed by the revenue and confirmed the application under 

VSVS, 2020 Scheme.  

 

3. In view of the aforesaid facts and after considering the submissions of 

the assessee, we dismiss the appeals of Revenue as withdrawn in light of the 

application dated 11/18.08.2020. 

 

4. In the result, both the appeals of the Revenue are dismissed. 

Order pronounced in the Open Court in presence of both the parties on 

this   25th  Day of February, 2021 

    Sd/-        Sd/- 

      (N. K. BILLAIYA)                                         (SUCHITRA KAMBLE) 
ACCOUNTANT MEMBER                      JUDICIAL MEMBER 
 
Dated:                25/02/2021 
R. Naheed * 
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